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order has aiready been issued to the

Applicant  vide Annexure-A and  vide

Annexure-B the Applicant has already joined

in gervice,
/ WirRDas, leaned counsel for the
Applicant is present. Considering the

submissions made by counsel fors the
Respondents the Court is of the view-that

the Respondents had already comp’ied with

the orders of this Tribunal, The{‘efore, the

C.P. is closed. S
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BEFORE THE CENTRAL ADMINISTRATIVE TRIRUNAL

GUWAHATI BENCH

CP ND. ...L..../Gé
IN 0OA NO. 43/65

ES

.

Poritosh Deb.

Uniun of India % Ors.

IN _THE MATTER OF

An application under sec.l17 of The
Central Administrative Tribunal Act 1985
for drawing up contempt proceeding
against the contemners for their willful
and déliberate viglation of the Jjudgment
and Drdér dated 16.08.2405 passed in OA

NO 43/85 by this Hon’'ble Tribunal.

~AND~

IN THE MATTER OF

An  application praying for appropriate
evecution of the judgment and order dated
16.698.200% passed in 0A NO. 43/8% by the
Hon‘ble Tribunal invoking Rule 24 of the
Central Administrative Tribunal

{(procedure) Rules 1987.
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~AND-

IN THE MATTER OF

8ri Poritosh Deb
5/0 Late Sudhir Deb.
Vill. Char Ganks, P.S.:Khowdi

Dist.West Tripura, Tripura.

esssesscaaPetitioner

1. Shri Naba Kishore Sharma

The Director and Commissioner
Jawahar Navodaya Vidyalaya Samity
A-39, Kailash Colony

New Delhi-—113348

>

' | V/’/;T)Dr. Dilip Hazarika

—\

T e

The Deputy Director,
Jawahar Navodaya Vidyalaya Samity

Nongrim Hills

' 8hillong-793005

cnsnsasssbOntemners

Respondents.

The humble application on behalf of the petitioner

named.

MOST RESPECTFULLY SHEWETH

abaove



1. That the petitioner had appfoached the Hon’'ble Tribunal
against the action of the respondents in terminating his éervice
and not allowing him to continue w;th his work.The petitioner is
a madhyamic plucked young person and due to poor economic
condition he could not study further.On 27.2.93 he was" “appointed
against a'sanctioned post of Group-D on daily wage basis in the
Jawahar Navodaya Vidyalaya Ramchandraghat, West Tripura.
Thereafter he was appointed against a vacaﬁt post of Laboratory
Attendant on a consolidated monthly pay of Rs.160@-/ per month
w.e.f 1.1.98 in the same school.Ry an order dated 24.9.99 his
service was termlnated However due to poor economic condition he
could not approach the Hon‘ble Tribunai'against the termination
order.Thereafter on 15.11.99 he was again appointed as Laboratory
Attendant-cum—-Electrician in the'same school. But surprisingly,
on 1.4.44 the petitioner was verbally directed not to come to the
school and his service is no longer required in the
school.Aggrieved by the said action of lthe respondents the
petitioner earlier approached this Hon’'ble Tribunal by filing OA

No 183/62 and the Hon'ble tribunal vide judgment and order dated

17.2.83 while disposing of the said OA directed the respondents

to consider the case of the petitioner sympathetically.But the
respondents in a3 very casual manner rejected the claim of the
applicant by an order dated 23.4.43.

S

2. That the petitioner begs to state that challenging the

legality and validity of the order dated 23.6.43 he once again

had to apprpach the Hon‘'ble fribunal by way of filing O0OA No.
43/95. The Hon‘ble Tribunal after hearing the parties at 1length
was pleased to dispose of the said DA vide judgment and order
dated 16.8.65 directing the respondents to absorb the petitioner

in any Gr.D post as and when vacancy arises.

w



A copy of the said judgment and order
dated 16.8.685 passed in 0A No. 43/63% is

annexed herewith and marked as ANNEXURE-1

g. That the petitioner immediately on receipt of the certified
copy of the judgment, preferred representation dated 28.16.68
enclosing the copy of the said judgment to the concerned
authority praying for implementatién of the wsame but the
respondent authorities have not implemented the Hon'ble

Tribunal ‘s order till date .

A copy of such representation dated
28.18.65% is annexed herewith and marked

as ANNEXURE-2

ﬁ. That the petitioner begs to state that at present there are
numbers of vacancy available in Gr. D poat\in Jawahar Navodaya
Vidyalaya. In this regard mention may be made of the post of
Electrician and Laboratory Assistant in Jawahar Navodaya

Vidyalayé' s Ramchandraghat,ﬁhowdi,west‘ Tripura which are at:
. . : ’_m? —

present lxjng vacant.But the respondents/contemners having full
kndmiedge about the said vacancy position yet not absorbed the
petitioner. The respondents by such inaction have shown complete
disregard to the'directive given by the Hon'ble Tribunal. The
respondents for such inaction and willful and deliberate

violation of the said judgment and order dated 16.68.2085% made

themselves liable to be punished under Contempt of Courts Act.



51 That the-petitioner begs to state that the contemners have
acted in‘violation of the Jjudgment (Annexure—1) in not absorbiné
the applicant in gr.D post and as such they are liable to be
punished severely for their such action invoking the power under
section 17 of the Administrative Tribunal Act, 1985 read withv
provisioﬁ under the Central Administrative Tribunal (Contempt of
Court’s ) Rule 1992 as well as the provisions contzined in the

Contempt of Court’'s Act 1971.

b. The respondents/contemners have received the copy of the said
represéntation but as on date nothing has been communicated to
the pétitioner.

z& That the petitioner begs to state that the respondents/
contemnérs have willfully and deliberately violated the judgment
and order dated 16.8.43% passed by this Hon’'ble Tribunal and és
such they are liable to be punished for committing contempt of
Court’'s order and accordingly they are required to be punished

severely in accordance with law.

R That the petitioner bégs to state that the respondents/
contemners have not yet filed any Writ Petition against the
Judgment and order dated 14.8.85% and as such same has attained
its finality; It is therefore, the respondents are bound ﬁa
fellow the said judgment and order dated 16.8.45 passed by the
Hon ‘ble Tribunal in its trué spirit. In case of ‘any deviation
from the said judgment amounts to committiAQ contempt of Court ‘s
order and for the same the contemners are liable to be punished

in accordance with law.

9. That the petitioner has filed this application bonafide and
2 ’ '



secure ends of justice.

-

In the premises aforesaid ;t is most respectfully
prayed that Yours Iordships would graciocusly be
pleased to admit this petition, call for the
records of the case and issue notices to the
contemners calling upon them to show cause as to
why appropriate contempt proceeding shall not be
drawn up against them.an& punish . them severely
and after perusal of records and after hearing
the parties on the cause or causes that may be
shown, be further pleased to draw up appropriate
contempt proceeding against each of thel
contemners and to punish them severely for thei;
willful and deliberate violation of the judgment
and order dated 16.8.65 with 'a further direction
to comply and implement the said Judgment
forthwith without further delay and/or passb any
such order/orders as may be deemed fit and proper
considering the facts and circumstances of the

case.
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DRAFT CHARGE.

Whereas Shri Naba Kishore Sharma s the Director and
Commissioner, Jawahar Navodaya Vidyalaya Samity, A-39, Kailash
Colony,New Delhi-11¢448 and Dr. Dilip Hazarika, the Deputy
Director,Jawahar Navoda;a Vidyalaya Sahity,Nohgrim Hills,
Shillong~-7938d have willfully and deliberately violated the
Judgment and order dated 16.8.84%8 passed in 0.A No. QB/QS,'by this
Hon'ble Tribunal and as such they are liable to be punished

severely for committing contempt of court’'s order.



AFFIDAVIT.

I, Shri Poritosh Deb, son of Late Sudhir Deb, aged
about 31 years, resident of Vill. Char Ganks, P.S. Khowdi Dist.
West Tripura, Tripura, do hereby solemnly affirm and state as

follows:

1. That I am the petitioner in the instant case and as

such I am well acquainted with the facts and circumstances of the

case.
2. That the statements made in the affidavit and in the
accompanying petition in the paragraphs .{25.............. are
true to my knowledge and those made in
paragraphs ...G?ﬂ.?ﬁft..;...............,. are matters of

records are true to my information derived therefrom and 'the
rests are my humble submission before the Hon'ble Tribunal. I

have not suppressed any material facts.

And I sign on this affidavit on this the ... th day

W fes L bt

Applicant.

OF waeueey 200036,

Identified by. Solemnly affirm and state by the

applicant who is identified by .

H’);J&ia W-(Z&A. Hﬁ.' ’Y@M Advocate.

Advocate. .
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A CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH.
Original Application No. 43 of 2005
Date of Order: This, the 16th day of Au@ust, 2005,
THE . HON 'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN .
THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMEER.
$ri Poritosh Deb C
son of Late Sudhir Deb —
village:- Chav Ganks, P.S: Khowdi
District: -West Tripura, Tripura. . Applicant.
by Advocates Shri §.Ssrua & lis. B Devi. =
. .Versus - . - ' -
’ [ [P
1. The Union of India . N ' \ )
Represented by the Secretary B ;F¢Q¢Mmgawwﬂ”ﬂ“
am—— to the Government of India -
-~ E:\\ Ministry of Human Resource Developn®nt -

-9 -

New Delhi - 110 001.

jawahiar Navodaya Vidyalaya Samiti
Represented by the President

A-39, Kailash Colony "
New Delhi — 110 048. f )

The Director & Commission
Jawahar Navodaya Vidyalaya Samity .
£-39, Kailash Colony ‘ e K
New Delhi — 110 043,

4. The Deputy Director
Jawahar Mavodaya Vidyalaya Samity
Nongrim Hills .
Shillong — 793 005, —

5, The Principal
Jawahar Navodaya Yidyalaya o
Ram Chandraghat, District: West Tripura
Tripura. o ‘ . -

By Sr. Advocate Hr.K.N.Choudhury, Advocates Hrs. R.
Choudhury & Mr. G. Rahul. S

...........................

QX
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STYARAJAN, J.4N.Cod

_ The applicant was appointed as Group ‘'D'/daily
Wagee 'amployﬁ@ in the Javahar ,hqvcdaya Vidyalaya,
Ramehandraghat, West Tripura on 27.2u1§§§. Later he vas
appointed against the yacant post of Labo}atory Attendant
monthly oay of Rs.1,060/- w.e.T. 1.1.1998
' 24,9.19

on consolidated

9

(U
~

in the same school, However, by an order dated

v

his gervice was verminated. ~The ~applicant  wWas: again

appointed o6 Laboratory Aitcnda:t-cumvEYectrician in the

Gehiool o 14, 11.1900.  Theraafter, “viel f. 0 1,4.2080  his

iepensed with. The npplidaﬁt then filed O.A.
which — was disposed of Py order dgataed
The  applicant  wWes directed to  maxke @

pefore the respondants and the re ‘OMGLI

were dircctou to consider the applicatioﬁ‘sym atuetlgullj‘

keepinn 1in mind his past services for absorption in Sany

Group ‘D’ post In accordance with law. The applicant

accordingly  filed a representation dated  13.3.2003

(Annexure-4), The said represa ntation was rejected as per

order dated 29,6.2008 Chnnestte-5). It is stoted the reii

that since Foc ruitment rules did not al% v consideration of

appointments to any candidate other than the one SEONLY e

by the Employment Exchange for recruitment the
representation is  rejected. The  apflicenl  again  Tited

. R
another reprasentation datod 17.7.2003 and fheraafter fited
4

e N c &) ey LR ' bt aoon
this U.onm. AR matic! AR Hed iy G z‘.U.U..'fi..'m‘)'l) NIRTS i

respohdents  ware directied to file affidavit as Lo vinen

D‘&*’/
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procedures have been changed and as 1o Qhethér there is any

inhibition tor considering the case of the applicant. NV

an affidavit has been filed by the respondents in which it
is stated that  the post of Laboratory Attendant 15

carmarked teor Scheduled Tribes and snerafore the applicant,

not b°1xJ a d

i

Gcheduled Tribe, cannct He accowwcdcted in- the

said vacancy. It 1is further stated  that there 'is“.uo'

existing Group ‘D’ vacancy. L

)

2. . Ve have heard Ms. B. Devi, learned counsel for

the applicant and Mr. G. Rahul, learnad couns2l appearing

for the respondents.

15

i A
admittedly, the applicant had worked under the respondents

3. The matter is in a voery Naitrow  campus.

for a quite number of years both as Group ‘D’ employee and

as a lLabcratory Attendant in 'tﬁmporéry; capacity. This

b .

Tribunal by order dated 17.2.2003 (Annexure=3) had directed
the r;apondents to consider the represcentation to be

submitted by the applicant in a ;ympuih sanner taking

into account the past service rendered‘ by him under the

Jpondnntq In the impugned order, :’Aaiready stated, the
only reason stated 1is that the recrux%ment rules hsve been
amended and 6n1y candidate spon;ored by th Emp}oyment
Exchange can be considered for .QopoL: tmeint | undef any

seaen that

VIOW

9]

circumstance. From the avfidavit filed it 1
the amendment to the recruitment rules have begn mad; on’/

- - N . ' ’
w.e.f.7.5.2003. As already noted, the dire tloh Was JSSU d
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representation on 13.3.20

4. From the abeve, it is clear that thcr* Was no

Inhibition in considering the .case - applicant  +or

absoiption 1o g Group ‘D' pest undger the r spondents on a

date prior ta 7.5,2003. The res pondﬂnt 3. LY appears, woited

to pass the order on the representation i1 amendment o
the recraltment  roles mace Ton 7.5.2085 and  the Impugned

N ey T
PSS 20 un 2.4,8.

g9 . How respondents hava with anothe can

the <o
hat  the post of “Laboratery  Attendant is reserved for

candidate and tne appllcant not

Scheduleq Tribe being

Schedulcd Tribe candidate Cunnot be po;tud in the said

vacancy AS we have alre 2acy noted, the direction issued by

this Tribunal in 0,4, 10: 2/2002 was to consider the case of

the opplizant fo, absorption to «ny Gicup ‘D' post. Now the

5 othat there

o
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further stand tiken by the resno

2Xisting vacancy in Group U osts, Considerimy-the fact
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,é Tribunal, Guwahati Bench..‘
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~ Date- 28.10.200;
. 1 } . L '_; .
The Director, U
Nevodaya Vidyalaya’ Sa.mi‘ti TSR
| A-39,1Kallash, Colony, = = = - 7olomod) _
. New Delhi~ 1100&8 Ll IS S ~',;¢ ' ' orye

- ”‘“:-1 -_';. v

i o
bub.:f Judgement and Order dtd. 16.8 2005 assed

Aanerver — 2
H a\

in 0.A, No.43/05: by Hon'ble Central Administrative

iR ’_..

."’
i

B Lo
:-'Tr-.\ Y

wjth due neference and proround submission I beg

to lay the followjng few 1ines before your honour for kind
consideration and necessary action uhereof. L’ i

hat Sir, challenging the legality and validitv of

& "
the Qrder dated 23.6.2003 by-which my prayer for. absorbtion
is Group 'D'Ipout has been reaected I have approached

Lentral Administrative Tribunal by way, .

£iling 0A No.ﬁB/OS The Hon'ble Tribunal atter hearing
the parties fo the proceeding was pleased to diSpose'

of

the said 0A vide Judgement and Order dated 16 8 2005

- A

1Dt

! are

o

Advecsd

number of vacanclies -

' directing thc‘ReSpondents to absorb . me in any Group
Pust as! anu when n vacancv arises.. ‘

oy )
Ai! - . R S

'That' sir, as per my knowledge praaently there ,

- ‘ e
. N .
“

'

v oyt

Thanking you,

Sincerely Yours,

Mmﬁﬂﬂ% oL

¢ Sri. Poritosh Deb )
S/o. 1at& Eydhir Deb
s/ Vill.:=-
P.S.t~ Khowdi

available 1n Group~'D' Postm..~9"
’ Therefore, I farnestly request your honour kinély to ;
i« ' absorb me in any group 'D' Post for which T shall

. remain eVQr preatful to you. ' g '

Dist.-: West Tripura, Tr;pura.

¢ -
'
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CONTEMPT PETITION NO.31 OF 2006

[

ORIGINAL APPLICATION NO.43 OF 2005

IN THE MATTER OF: -

Sri Paritosh Deb
...Petitioner
-Versus-

1. O. Nabakishore Singh,
Commissioner, . Navodaya
Vidyalaya Samiti, A-28, Kailash
Colony, New Delhi-110048.

2. Shri D. Hazarika,

Commissioner, Navodaya

Vidyalaya  Samiti,  Nongrim
Hills, Shillong-793001.

.. Respondents

-AND-

IN THE MATTER OF:-

An Affidavit -on behalf of the
Respondents Nos.1 and 2

AFFIDAVIT

I. Shri Debanand Hazarika, son of Late D.D. Hazarika, aged about 56 years,
presently serving as Deputy Commissioner, Navodaya Vidyalaya Samiti, Ministry of
Human Resources Department, Shillong, Meghalaya do hereby solemnly affirm and

state as follows: -

@#ﬁé
o107

THROLGH
R. %.Chotiadhu
Advoca eeql
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That, T am the Deputy Commissioner of the Navodaya Vidyalaya San'iiti and 1
have been impleaded as Respondent No.2 in the aforesaid Contempt Petition. As
such, I am well conversant with the fac.ts of the instant case and I am competent to
swear this affidavit. I have been duly authorized to swear this affidavit on behalf

of the Respbndent No.1.

That, the Respondent No.2 herein places the following facts for due consideration

before this Hon’ble Tribunal.

1) That in compliance with the Order dated 16.08.2005 passed by this,
Hon’ble Tribunal, the Petitioner has been absorbed in a Group ‘D’ post of
Mess Helper vide reference No. F.1-8/JNV (RCG)/2006-07/1089-92 dated

13.12.2006 at INV, Ramchandraghat, Khowai, West Tripura.

A copy of the Appointment letter dated 13.12.2006
is annexed herewith and marked as ANNEXURE-A

ii) That, however it is pertinent to state that the Petitioner is not educationally
qualified to be appointed for the post of Electrician-cum-Plumber or
Laboratory Attendant in Jawarhar Navodaya Vidyalayg. Hence, he has
been offered to join as Mess Helper giving weightage to his educational

qualification, which is also a Group ‘D’ post.

That, the Deponent states that the Petitioner had no objection regarding his
appointment to the post of Mess Helper. ‘As such, the Petitioner accordingly
joined at Jawarhar Navadaya Vidyalaya, Ramcﬁandraghaﬂ Tripura (W) on
15.12.2006. |

A typed copy of the joining report dated 15.12.2006

1s annexed herewith and marked as ANNEXURE-B

That, the answering Respondent humbly begs to submit that the Joining Report of

the Petitioner, has been informed by the Principal of the Jawahar Navodaya



3
Vidyalaya, Ramchandghat, Tripura (W) to the Deputy Commissioner, Navodaya

Vidyalaya Samiti, Shillong vide letter dated 20.12.2006.

A copy of the Joining Report dated 20.12.2006 is |

annexed herewith and marked as ANNEXURE-C.

That, the Deponent humbly begs to submit that there has been a slight deléy in
appointing the Petitioner. Such delay has occurred due to the fact that no ‘Group
D” post was vacant at that particular point of time. The Petitioner’s representation
has been considered sympathetically on occurrence of vacancy in ‘Group D’ posts
" of Mess Helper was given to him which is a ‘Group d’ post which he is eligible.
Tﬁe incumbent has joined in the said post w.ef 15.12.2006. It is categorically
stated that there has been no willful or deliberate omission or commission on the
part of the Deponent in the instant case. However, the Deponent tender their
unconditional apology for the delay in implementing the directions of the Hon’ble
Tribunal, which has apparently occurred for, reasons beyond the control of the

§

Deponent.

That in view of the facts and circumstances that have been narrzited herein above,
it is hereby prayed that this Hon’ble Tribunal may be pleased to close the

abovementioned contempt petition and discharge the notices of contempt.

4

And for this act of kindness, the deponent as in duty bound shall ever pray

..AFFIDAVIT...



AFFIDAVIT

I Sri Debananda’ Hazarika son of Late D.D. Hazarika aged about 56 years,
currently serving.as Deputy Commissioner, Navodaya Vidyalaya Samiti, Ministry
of Human Resource Development, Shillong, Meghalaya do hereby Solemnly

affirm and state as follow:

1. That I am the Respondent No.2 in the instant case and as such I am fully
conversant with the facts and circumstances of the case. I have been duly

authorised by the Respondent No.1 to file this affidavit on his behalf.

2. That the statements made in this affidavit and in paragraphs 1, 2(partly),
3(partly), 4(partly), S and 6 are true to my knowledge®and those made in
paragraphs 2(partly), 3(partly) and 4(partly) .being matters of record are
true to my information derived therefr_orﬁ and the. rest are my humble

submissions before this Hon’ble Tribunal
And I sign this affidavit on this the 9™ January 2007 at Guwahati.

W ™ b
. - ; .’

DEPONENT
"~ Advocate
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TeleFax: B3823. 222840

Email jnvreghar M@ vahoo.co.ig

Website: jnvwesitripura.ny sro.org

Fﬁ‘m «nff No-2040001/2007,  School Code; 05607

sisral LR MK ¥ TEAC A LA s i(Ml

Ret No F.1-8/INV (RCGY/2006-07/ L OB ~ &g Dated. 13.12.2006

To

M 5. Paritoch Deb,
S/0: Late Sudhir Deb

"\/ ill: Char Ganki

P.S: Khowati

Dist, West Tripura

Sub:. Appointment to the post of Mess Helper in the Navodava
Vidyalays Samiti oifer of appointment,

Sir,

'On the basis of the office order No-O.A,No.43/05/P.Deb/NVS (SHR)/
(Pers)/06 dated. 11" December 2006 of the Navodaya Vidyalaya Samiti,
Regional Office, Shillong, you are hereby appointed to the post of Mess
Helper at Jawshar Navodaya Vidyalaya, Ramchandraghat, (w) Tripura in the
scale of pay 2550-55-2660-60-3200 plus other allowances as admissible
under the rules on purely temporary basis with effect from 13.12.2006. The
terms & conditions of the services will be governed in accordance with the
prevailing rule and regulation of the Samiti amended trom time to time.

2) You will be on probation for a period of two years. Your regularization in
the Samiti will be considered only after successtul completion of probation
on the satisfaction of the competent authority.

3) The undersigned has reserved the right to terminate your services at any-
time during the probation period without assigning any reasons by giving
one month pay in fieu of notice.

Conted...PP/2

ADVOTATE

Jaroc s v Vidy eai’m;a
fMinisting of fl, e C‘ varoument, aovi, of Indida

e :‘pﬁ r‘f G ! ner SECC rnucfy cuu‘.mwi‘:) )
RAMAPHAHW,\@H 3T, KHOWAi WEST TRIPURA
. TRIPURA - 799207

ANNEXURE-A
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with retrospective éftect from
Vou o are  requested tf‘ repc«ﬁ for
Ramchandraghat (w) Tripurs on P7.{2.2006
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H0St you are hsﬂ*se 1 produce rhe’ following

i) Character Certificate from (¥ Class Magistrate/Gazetted Officer.
i) Orlgmal educational qualification certificate etc.

iii) Birth Certificate/Age Certificate
iv) Employment Regisiration Card

v) Medical fitness certificate from a competent authority (Enclosed

furmdt)

Copy to:-

PRINCIPAL
(K.KRUFANANDAM)

}. The DM & Collector,( Chairman ,VMC), West Tripura

District kind information please.

2 The Deputy Commissioner, NVS (SHR) Shillong for kind

information please.
3. Personal file of the e,mpioyee
4. Office copy.

- ’
b e
PRINCIPAL
(K. KRUFANANDAM)
- Principsl,

tayadiue Vidust -

tu AT "‘“.\ ?'['-}”!L."

N N L
w7 8520
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ANNEXURE-B
(Typed Copy)

Jawahar Navodaya Vidyalaya
Ramchandra Ghat

Tripura (West)

Khowai.

Sub:  Joining Report

Sir,

I, Mr. Paritosh Deb son of Late Sudhir Deb, Char Ganki, P.S. Khowai Dist: West
Tripura have been appointed to the post of Mess Helper vide reference No. F.1-
8/INV(RCG)/2006-2007/1089-92 dated 13.12.2006 at Jawahar Navodaya Vidyalaya ,
Ramchandra Ghat , Tripura(West). I present myself to be appointed to the aforesaid post.

May I Therefore request you to appoint me to the post of Mess Helper in your
Vidyalaya.

Yours Faithfully
Sd/-llegible
Paritosh Deb
Char Ganki
Khowai
Tripura(West)
Dt. 15/12/06 o
Allowed to Join Duty on 15/12/06 A/N

Sd/Tilegible

Principle
Jawahar Navodaya Vidyalay
Ramchandra Ghat West Tripura

Pin — 798207.

Certified t

Rakhee Siraut owdhary
ADVOCATE
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Rakbee Sirauthiz Chowdhury
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Ref: 1-8/ JNV (RC(:)/’2006-1J7/ M f'VZ Dated. 20. 12. 2006

nmemm‘ K wts AV R S .AMVA L I R I )

To :
The Deputy Commissioner,
Navodaya Vidyalays Samiti,
Regional Office, Non Grim Hills
d Shitong -~ 793003 .

f

Sub: Joining Report of fresh regular Mess Helper in r/o My, Pantosh
Deb- regarding, :

Ref: 1. NVS, Shillong Office Qrder No-O.A.N0.43/05/P.Deb/NVS
(SHR)Y (Pers)06 dated. 11" December 2006
2:This oftice-order No- F.1-8/INV (RCG)/2006-07/1089-92, dated.
3.12.2006
Sir, _ S
-+ With reference to the subject cited above, this is to inform you that
Mr. Paritosh Deb joined on 15.12.2006 (AN) in this Vidyalaya on regular
basis in the capucity of Mess Helper,
“‘This is for your kind information and further action please.

. Thanking you,
L " Yours '({\ithfully,
; W\\'v///\.
LI L PRINCIPAL
By ot : (K.KRUPAMANDAM)
RN . : : Pclncfplf
TR et 7 Vo,
R ORI L A T K nghao ¢ Vay THpura,
RS o . . P /J3207

Certifieg

& true Cbpy

Rakbee Sirauthia Chowdhary
ADVOCATE
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Date: 8" January 2007

NOTICE

From:  Mrs. R. S. Chowdhury,
Advocate

~To : Mr A Ahmed,

Advocate

Sub: Contempt Petition No.31 of 2006
Original Application No.43 of 2005

Sri Paritosh Deb | ....Petitioner
-Versus-

0. Nabakrishna Singh and Anrs. _«..Respondents

Sir,

Please find herewith a copy of the Affidavit filed on behalf of the |

Respondents above named. Kindly aéknowledge receipt of the satne.

Thanking you,

Yours

2% Chowdhury,
Advocate

. Received copy



